CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH

Original Application No.390/2008

This the 21st day of November 2008

HON’BLE MR. M. KANTHAIAH, MEMBER JUDICIAL.

Vinod Kumar S/o Sitaram aged about 45 years, A.P.F.C., SRO,
Lucknow 12/630, Indira Nagar, Lucknow.

...Applicant.
By Advocate: Shri S.K. Yadav.

Versus.

1. Union of India, Ministry of Labour, Government of India, New
Delhi.

2. Regional Provident Fund Commissioner-II, Sub Regional Office,
Lucknow 5, Mirabai Marg, Near Shakti Bhawan, Hazratganj,
Lucknow (U.P.)

3. Regional Provident Fund Commissioner-I, Regional Office, Kanpur
Nidhi Bhawan, Sarvodaya Nagar, Kanpur (U.P.).

4. Central Provident Fund Commissioner, E.P.F.O., Head Office, 14,
Bhikaji Kana Place, New Delhi.

...Respondents.

By Advocate: Shri Sandeep Chandra.

ORDER (Oral)

BY HON’BLE MR. M. KANTHAIAH, MEMBER JUDICIAL.

Heard both the sides.
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2. It is the case of the applicant the applicant claimed balance of
retiral amount from the respondents with interest. It is also his case
that he made representation Ann-G- Dt. 03.04.2008, but the
respondents have not disposed of the same and the same is still
pending. When the representation of the applicant is still pending giving
of any direction allowing the claim of the applicant is not justified at this
stage. It is also the contention of the applicant counsel that Respondent
No.2 is the competent authority for disposal of his claim but he made

representation Dt. 03.04.2008 to the Respondent No.4.

3. In view of the above circumstances for the fair and just disposal of
the matter, the OA is disposed of with a direction to the Respondent No.
2 to pass order on the claim of the applicant by treating this OA as his
supplementary representation and to pass reasoned order as per rules
within a period of two months from the date of receipt of the copy of this
order. The applicant is also directed to supply copy of his OA alongwith

the copy of this order to Respondent No.2. No order as to costs.
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